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SIXTY-THIRD REPORT OF THE COMMITTEE ON PETITIONS
(SEVENTEENTH LOK SABHA)

INTRODUCTION

| the Chairperson, Commitiee on Pefitions, having been authorised by the
Committee to present on their behalf, this Sixty-Third Report {Seventeenth Lok Sabha) of
the Committee to the House on the representation of Shri Rajesh Sharma regarding alleged
criminal conspiracy and plagiarism in respect of illegal and unauthorized publication and
selling the book, ‘The Cosmic Infinity - A Vedic Perspective' written by Shri Gulab Kothari,
by the Indian Council of Philosophical Research (ICPR) and M/s. D. K. Printworid Private
Limited, New Dethi. |

2. The Committee considered and adopted the draft Sixty-Third Report at their sitting
held on 02 February, 2024.

3. The observations/recommendations of the Committee on the above matters have

been included in the Report.

NEW DELH}; \ HAR!SH DWIVEDI,
. Chairperson,
Committee on Petitions.
02 February, 2024 CE
13 Magha, 1945 (Saka)

(il




REPORT

REPRESENTATION OF SHRI RAJESH SHARMA REGARDING ALLEGED
CRIMINAL CONSPIRACY AND PLAGIARISM IN RESPECT OF ILLEGAL AND
UNAUTHORIZED PUBLICATION AND SELLING THE BOOK, 'THE COSMIC
INFINITY - A VEDIC PERSPECTIVE' WRITTEN BY SHRI GULAB KOTHARI, BY
THE INDIAN COUNCIL OF PHILOSOPHICAL RESEARCH (ICPR) AND M/S. D. K.
PRINTWORLD PRIVATE LIMITED, NEW DELHI.

Shri Rajesh Sharma had submitted a representation dated 15 June, 2023
regarding criminal conspiracy and plagiarism-in respect of illegal and unauthorized
publication and selling the book, ‘The Cosmic Infinity - A Vedic Perspective’ written by
Shri Gulab Kothari, by the Indian Council of ‘Philosophical Research (ICPR) and M/s
D.K. Printworld Private Limited, New Delhl (Annexure I)

2. The representationist, Shri Rajesh 'Sharm'a, while raising his grievances in his’
representation, has brought out the following facts:-

(i) - The Indian Council of Philosophical Research (ICPR) is a research
oriented autonomous -body: of the Ministry of Human Resource
Development [Ministry of Education], Government of India. It was
established in the year, 1977. lts main objective is to bring back the
entire tradition of Indian philosophy to its ancient original form, nurture it
and provide the-necessary-impetus to new ideas. Basically, ICPR was
formed by the Government of India to achieve this objective.

(i} But, in the last few years, ICPR has indulged in incidents of pEagiarism in
connivance with some private printers, deviating from its objectives, due
to which not only the activities of ICPR have been questioned, but
serious allegations are also being made against the Ministry of
Education, Government of India.

(i) In this context, he has drawn attention of the Parliamentary Committee
on Petitions towards a fact, with the belief that the Committee would
seriously consider the same and give its recommendation for conducting
an -independent inquiry and registering a case under Section 120-B

Page 1 4%%-




(vi)

(vii)

(Cnmmal Conspiracy) of the IPC against all the guilty persons and
officials of the ICPR.

While introducing himself as a permanent resident of 217, Laxmi
Complex, M. 1. Road, Jaipur, Rajasthan, Shri Sharma stated that he had
the privilege of being an associate of Shri Gulab Kothari at the time
when Shri Kothari authored a famous book named 'The Cosmic Infinity -
A Vedic Perspective’. Later on, the book was translated into English by
Shri S. L. Gandhi. Thereafter, an application was made before the ICPR
for recognition of the said book, and in the process, all the relevant
terms and conditions established by law were followed. However, it is a
matter of great surprise that ICPR granted tacit approval to Mis. D. K.
Printworld Private Limited having its office located at F-395, Sudarshan
Park, ESI Hospital, Metro Station, New Delhi 110015, for printing and
selling the said book in the market without author's permission and
executing a tripartite agreement in this regard.

He alleged that there seems to be direct involvement of some high

ranking officials of ICPR in this criminal act and that is why despite all

their complaints in the matter, neither any inquiry was conducted by the
ICPR nor any legal action was taken against M/s. D. K. Printworld
Private Limited.

He further stated that recently they had ordered for supply of 50 copies
of the book, ‘The Cosmic Infinity- A Vedic Perspective’ from M/s. D. K.
Printworld Private Limited, for investigation purpose which were made
available to them and therefore, contended that this is a clear proof of
the fact that the said book is not only being printed by M/s. D. K.
Printworld Private Limited without the permission of the author but the
book is also being sold in the open market and large profits are being
made by them. | |

In this context, he has also drawn attention of the Committee to the fact -
that ICPR, in the last few years, has transformed into an institution which |
is indulging in plagiarism of original authors in connivance with certain
'special printers', which comes under the category of serious criminal
conspiracy. While referring to a Notification No. F.7-42/ICPR/2010-U.5
dated 28th October, 2010 issued by the Ministry concerned under WhiCh
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a Review Committee was formed for reviewing the functioning of ICPR,
he stated that when the said Review Committee submitted the' Report
thereon to the Ministry concerned, the following serious comments were
made:-

"The Council must immediately undertake a serious critical review
of the status of philosophy teaching and research in the country.
In the absence of a credible review, it will not be possible for the
Council to fulfill the responsibilities that it is charged with.

The Council does not have any credible mechanism for
monitoring its research promotional programmes such as the
Fellowship Programme and Seminars, Conferences efc. The
Council must constitute credible monitoring committees consisting
of serious scholars as members for this purpose. The reports of
these monitoring committees must be considered and acted upon
by the Council.

The Council must take its responsibility of co-opting members to
the Council and nominating members to the Governing Body and
the Research Projects Committee with. utmost seriousness.
During the period of review, the members of the Council simply
passed on this responsibility to the wisdom of the Chairman.

It will be clear from the observations above that in the opinion of
the Review Committee the performance of the Indian council of
Philosophical Research in the last five years or so has been
extremely disappointing. Part of the reason for this must of course
fie in the fact that the quality of philosophy teaching both at the
undergraduate and the postgraduate level is very poor,
consequently philosophical research is woefully inadequate. One
would have expected that the Council would appreciate the
seriousness of this basic issue and invest some of its energy in
addressing it. Unfortunately, this has not happened. And this must
count as a significant failure of the Council. However, it is the
Review Committee's view that there may be another, perhaps
gven more serious, reason for the poor state of philosophy in the
country; and this is the almost complete isolation of philosophy
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from all other academic disciplines. This isolation has led to
philosophy's loss of moorings in the intellectual environment of
our times. This was not the case in the rich inteflectual past of the
country. It is clear that the most important part of philosophy’s
responsibility is to bring itself to bear upon our understanding of
the human condition of our times- beginning with our own nation
and its specific predicaments. This, in our opinion, phifosophy can
best do now only in the company of disciplines whose creative
inteflectual labour has made a substantial difference fo our
understanding of ourselves- disciplines moreover which stand to
gain enormously from engagement with genuine phifosophical
concerns. These are disciplines such as history, literature and
literary studies, political thought, linguistics and anthropology. In
this connection we think particularly of the achievements of Indian
literature -both in English and many of our own languages.
Philosophy's rejuvenation may well begin with its coming into
close interactive proximity with our literature and the other
disciplines we have mentioned. The Govermnment may therefore
consider setting up a Council for the promotion of research in
humanities which will include philosophy, history, literature and
literary studies, linguistics, political thought and anthropology. The
Indian Council of Philosophical Research will then merge info
such a Council once it is set up. We are aware that such a step
will require much deeper thought than we have been able to
afford. But we do recommend ve:y strongly that the Government
take initiative towards such a step.”

The representationist, Shri Sharma has therefore, requested to initiate action
under Sections 420 and 408, etc., of the Indian Penal Code (IPC) against M/s. D.K.
Printworld Private Limited for all its aforementioned illegal acts as well as to file a
case under Section 120-B (Criminal Conspiracy) of the IPC against other responsible
persons and officials of ICPR, if prima facie found to be guilty, as these are involved
in publication and sale of the book under reference, in an unauthorized way, for which
no tripartite agreement was executed.
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4. The Committee on Petitions took up the representation for examination under
Direction 95 of the Directions by the Speaker, Lok Sabha. Accordingly, the
representation received from Shri Rajesh Sharma was referred to the Ministry of
Education (Department of Higher Education) and the Indian Council of Philosophical
- Research (ICPR} on 20 June, 2023 for eliciting their comments on the lssuos/po;nts
raised therein.

5. In 'response thereto, the Ministry of Education (Department of Higher
Education)) vide their Office Memorandum dated 10 July, 2023 while inter aiia
submitting that Indian Council of Philosophical Research (ICPR), New Delhi is an
autonomous organization under the Ministry of Education which promotes research in
philosophy and all the administrative and research aclivities are undertaken by the
Council itself and the Ministry of Education does not play any role in its administrative
and research actwttles had forwarded the para-wise comments of ICPR in the matter

as under:-

”'P/agransm as. used by the complainant is strongly denied. Febricated anrf
untrue allegation. ICPR strongly denied the complaint. Complainant be asked
to provide documents evidence in support of the claim. -

ICPR, aS stipulated practice and framed procedure, gets the manuscript
published duly evalualed by two experis on the area-of subject of manuscripi.
-On receipt of positive report/recommendation regarding publiciition worthy,

- process of publication is undertaken. Tripartife/bipartite Agrssment - is/was. . ol

signed between Author and Pub/f sher/Co-publisher and e book gets
published. ' '

Proposa/ received at ICPR and was placed in 87th meeting of the Research
Project Committee (RPC) of the ICPR held on 6 February, 2019. The RPC
opined 'may be published' The manuscript was forwarded fo two experts for
evaluation. Both the experts submitted positive report fo ICPR recommending
publication of the manuscript. Subsequently, publication process was initiated.
M/s. D. K. Printworld Private Limited, New Delhi, was contacted fo assign the
publication work. M/s. D. K. Printworld Private Limited, offered price of the
publication as Rs. 1990/~ The matter was submitted to the then Chairman of
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ICPR who opined price offered by M/s. D. K. Printworld Private Limited, was on
higher side. M/s. D. K. Printworld Private Limited was requested to review their
pricing of the publication vide letter dated 09.02.2021 followed by a remmder
18.11.2021 (Annexures - If & Ill), but fo no avail.

In the meantime, complaint dated 12.02.2022 was received from Shri Rajesh
Sharma (Annexure - 1V) which is self-explanatory. The said complaint was
forwarded to M/s. D, K. Printworld Private Limited, vide ICPR letfer dated
02.03.2022 for offering their comments (Annexure - V). The comment/reply
dated 03.03.2022 was received from M/s. D. K Printworld Private Limited
(Annexure - VI) and the same was forwarded fo Shri Sharma vide ICFR
- coirespondence dated 10.06.2022. In response therefo, the observation/feply
dated 01.06.2022 of Shii- Rajesh Sharma was received (Annexure - VII) which is
self- explanatory _

Shri Rajesh Sharma had submm‘ed complaint dated 12.02.2022 to the effect
that Mis. D. K. Printworld Private Limited, got printed the manuscript entitled,
'The Cosmic Infinity - Vedic Prospective’, authored by Shri Gulab Kothari and
transfated by Shri Arvmd Kaha in the book form and started sellmg in open
market.

It is confirmed and submitted that ICPR had not entered into tripartite/bipartite
agreement with either the Author of the manuscript and/or his authorized
agent as regards printing/selling of the book. ICPR has no role and/or involved in
printing and/or selling‘of the book. M/s. D. K. Printworld Private Limited, and/or
Author of the book may- be referred to for comments. It is doubly confirmed that no
financial deal andfor transaction was made as far as printing/selling of- the
manuscript entitied, ‘The Cosmic Infinity - Vedic Prospective' authored by Shri
Gulab Kothari and translated by Shii S. L. Gandhi, is concerned.

As regards involvement of the /CPR officials in alleged unauthorized printing
and selling of the said book in the market, this is fabricated and untrue
accusation and the complainant be asked to provide documentary evidence in
support of the claim

M/s. D. K Printworld Private Limited and/or author are the two
beneficiaries/benefactors as far as printing/sefling are concerned. As mentioned
earlier, ICPR has role as it does not have any financial involvement here.

Page 6 .-



As regards alleged involvement of the ICPR in connivance with the special
printers in plagiarism, it is a baseless and fabricated allegation.

Author and/or his authorized agent are free to initiate legal action as per rule of the
fand.”

6.  Upon examination of the comments received from the Ministry .of Education
(Department of Higher Education)/indian Council of Philosophical Research (ICPR),
the Committee on Petitions decided to take up the instant representation for a
comprehensive examination.

7. For the said purpose, the Committee, in their sitting held on 8 August, 2023
took oral evidence/briefing of the representatives of the Ministry of Education
(Department of Higher Education) and the Chairperson, Indian Council of
Philosophical Research (ICPR) in the matter.

8. During the said sitting of the Committee, before hearing their views in the
matter, following clarifications were sought from the representatives of the Ministry of
Education (Department of Higher Education) and the Chairperson, Indian- Council of
Philosophical Research (ICPR):-

(i}  Whatis the mandate of ICPR? Whether ICPR gives legal recognition for
printing and publication of any book related to Philosophy? If so, whether
ICPR has received any application or request for recognition-of ICPR in
respect to book authored by.Shri Gulab Kothari? In case such
application or request was received, what is the date of receipt and
consequential action taken thereon?

(i) If any individual or printer has printed a book and release the same in
the market for sale without obtaining the requisite permission from the
original Author, whether such act(s) by any individual or printer would
come under the purview of 'Plagiarism'? Whenever a case of
‘Plagiarism’ comes to the notice of ICPR, what consequential action,
legal or otherwise, is taken thereon? Further, when the case of
plagiarism in relation fo the book authored by Shri Gulab Kothari by
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illegally publishing and selling it came to the notice of ICPR, what action

has been initiated by the ICPR.

Whether ICPR have any kind of relationship, direct or indirect, WI th M/s.
D.K. Printworld Private Limited, New Delhi.

What kind of statutory relationship exists between ICPR and the Ministry
of Education? _

9. Thereupon, the representatives of the Ministry of Education (Department of
Higher Education)/ICPR put forth their comments/views, as under:-

(i)

(ii

(iif)

ICPR is an independent and autonomous organization and has the
mandate inter alia to promote research’in Philosophy and to publish the
important and significant Philosophical Work..

On the question as to whether the instant case comes under the purview
of 'Plagiarism’, the fact of the matter is that the Book under reference
has been published by the name of Shri Gulab Kothari, who himself has
authored the Book and not by any other individual.

As regards publishing ‘of Books by the ICPR, there exists established
practice and procedure. As a matter of fact, after receiving the
manuscript for publication, systematic review, thereon, is undertaken by
forwarding the same fo two experts on the area of subject, without
having any knowledge about the author. If satisfactory report/

“recommendation thereon regarding its suitability for publication is

received, the process of publication is undertaken. Agreement is
supposed to be signed between the Author and Publisher/Co-publisher
and then, the book is published.

Trhe Book, in question, 'The Cosmic Infinity — A Vedic Perspective'
written by Shri Gulab Kothari, has already been published in Hindi
version and ICPR has now decided to publish it in English version.

Several meetings were held with Shri Rajesh Sha-rma, the

representationist under the aegis of ICPR, for discussing the instant
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issue. In 2022, he had repeatedly contended that M/s. D.K. Printworld
has published the Book without entering into any agreement with them.,
ICPR has advised that the Author and Publisher/Co-publisher should
enter into agreement for publication of the book. .

The Commitiee, thereafter, specifically desired to know as to whether anyone

applied for publication of the book written by Shri Gulab Kothari and if 50, when was
such application received and what action was taken thereon. In response thereto,
the Ministry of Education (Department of Higher Education)/ICPR, in a written reply,
submitted:- | '

"Mr. Arvind Kalia, National Head, Rajasthan Patrika, applied on 03.02.2019 for
publication of the book 'The Cosmic Infinity - A Vedic Perspective" together
with consent letters from Mr. Gulab Kothari and Mr. S. L. Gandhi to the then
Chairman, Professor S.R. Bhatt, Indian Council of Philosophical Research

(Annexure-VIll).

The matier was placed before the RPC meeting held on 06.02.2019. the
Research Project Committee (RPC) had approved for publication of the book
(Annexure - IX). As per the ICPR procedure, the manuscript was sent for
evaluation fo two experts on 01.10.2019. The experts sent satisfactory
evaluation report and approved for proposed publication (Annexures - X & XJ)..
On 16.09.2020, communication was sent to Mfs. D. K. Printworld by Dr.
Sushim Dubey, the then Programme Officer, ICPR, asking price and royalty of
the publication. In response, M/s. D. K. Printworld intimated the proposed price
and royalty amount of the publication vide their e-mailed letter dated
17.08.2020 as under: Price: Rs.1990/- and Royalty: Rs.25,000/ (Annexure -

X

1. Onthe issue of 'Plagiarism’, the Committee desired to know if in case a book of
philosophy written by a scholar was published and marketed by another scholar
- without permission/consent from the original writer, whether it is considered as
plagiarism in scholarly writing and further, in the event of any such happening, what
actions are considered fo be takenfinitiated. In the context of instant case, the
Committee also enquired as to what action has been taken so far if any
publisher/printer published the book written by Shri Gulab Kothari llegally and
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thereafter marketed the same and earned profit. In response thereto, the Ministry of
Education (Department of Higher Education)/ICPR, in a written reply, submitted:-

12.

"Dublication of writing by anyone without the permission/consent of original
writer is called Plagiarism. However, if the publication was made in the name of
the original writer without permission, it may be called violation of the Copyright
Act. In any case, M/s. D. K. Printworld is answerable/responsible. The instant

“matter was first such happenings in the Indian. Council of Philosophical

Research (ICPR). The ICPR will be with the author/translator of the book, in
question, for any future course of action against M/s. D. K. Printworld for their

- iflegal act. The successor of Professor S. R. Bhati, Professor R. C. Sinha,

Chairman of ICPR (12.03.2019 to 14.03.2022) put observation vide his notes
dated 24.10.2020 and 18.12.2020 on the price of the proposed publication
written by Mr. Gulab Kothari. Accordingly, M/s. D.K. Printworld was intimated
for reviewing of the price of the book vide communications dated 09.02.2021
and 18.11.2021 (Annexures - Il & Ill), but to no avail. The ICPR received
complaint letter dated 12.02.2022 from Rajasthan ‘Patrika Publication stating
about publication/selling of the book by M/s. D. K. Printworld (Annexure - [V).
The complaint - letter of Rajasthan Palrika was forwarded fo M/s. D. K
Printworld on 02.03.2022 for comments (Annexure - V). The ICPR received
written confession dated 03.03.2022 from M/s. D. K. Printworld accepting their
blunder. The reply of Mfs. D. K. Printworld was forwarded {o Rajasthan Patrika
for their perusal. On 01.06.2022, Mr. Rajesh Sharma of Rajasthan Patrika
informed 1CPR not to accept the reply of M/s. D. K. Printworld (Annexure - Vi )..
In the meantime, several meetings and discussions were held with Mr. Arvind
Kalia and Mr. Sushil Mittal, proprietor of M/s. D. K. Printworld. However, 1o
effective action was initiated due to non-availably of competent committees .
(Research and Planning Committee).”

The Committee when asked as to whether ICPR has any direct and/for indirect

business relations in terms of any kind of business transaction with M/s. D. K.
Printworld and whether ICPR has given any recognition to the book published by M/s.
D.K. Printworld, the Ministry of Education (Department of Higher Fducation)/ICPR, in
a written reply, submitted:-

"The ICPR has published a numb‘er of books as co-publisher with (i) Motilal
Banarsidass, (i) Akshay Prakashan, (i) Munshiram Manoharlal, {iv) Oxford
: Page 10 »"



University Press, (v) Ridhi India, (vi) Allied Publishérs, (viiy M/s. D.K
Printworld, efc. It is stated that M/s. D.K. Printworld is one among the above
list."
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OBSERVATIONS / RECOMMENDATIONS

Initiating appropriate legal action against M/s. D. K. Printworld Private Limited

13. The Commitiee after undertaking meticulous examination of the
issues/points raised by the representationist, Shri Rajesh Sharma in light of the
submissions made by the Ministry of Education (Department of Higher
Education) and the Indian Council of Philosophical Résearch (ICPR) note that
Dr. Arvind Kalia, National Head of Rajasthan Patrika, had applied for publication
of the book, The Cosmic Inﬁnity - A Vedic Perspective', written by Dr. Gulab
Kothari and translated by Dr. S.L. Gandhi, along with-their consent letters in
this regard, to the theﬁ Chairman, ICPR, Professor S. R. Bha.tt‘ on 03.02.2019.
Subsequently, the matter/proposal was placed before the Research Project
Committee {RPC) of the ICPR in their 87" meeting held on 06.02.2019, which
had approved for publication of the said book with their opinion as 'may be

considered under ICPR publication'.

14.  As regards publication of books under ICPR, the Committee further note
that as per étipulated practice and established procedure, ICPR gets the
manuscript published after getting it dUIy evaluated by two experts on the area
of subject of manuscript. Thereafter, on receipt of favourable report/
recommendation regarding its publication, the final process of publication is
invariably undertaken. During this process, a tripartite/bipartite agreemént
between the Author and the Publisher/Co-publisher is signed and thereafter the
book gets published. |
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15.  In the contekt of the instant case, the Committee note that the as per the
ICPR's practice and procedure, the manuscript of ‘The Cosmic Infinity - A Vedic
Perspective' was sent for evaluation to two experts, i.e., Professor S.R. Bhatt
and Professor Dayanand Bhargava on 01.10.2019. Both the experts submitted
satisfactory evaluation report/positive report to the ICPR and recommended/
approved the pub!i(:ation. Subsequently; on 16,09.2020, a communication was
sent to M/s. D. K. Printworld by Dr. Sushim Dubey, the then Programme Officer,
ICPR, asking their willingness for considering co-pub!ibation with the ICPR,
quotation regardihg price of the said book and flat-fee as one time royalty of the
publication. In response thereto, M/s. D. K. Printworld intimated the ICPR vide
their e-mail communication dated 17.09.2020 about the proposed price of the
book as Rs.1990/- and royalty amount of the publication as Rs. 25,000/-,
However, the successor of Professor S.R. Bhatt, i.e., Professor R. C. Sinha, the
then Chairman of ICPR (12.03.2019 to 14.03.2022) made his observation vide
notes dated 24.10.2020 and 18.12.2020 on the price of the proposed publication
written by Dr. Gulab Kothari and accordingly, M/s. D.K. Printworld was
intimated for reviewing of the price of the book vide ICPR Communications

- dated 09.02.2021 and 18.11.2021, but to no avail.

16. . Based on the written submissions made by the Ministry of Education
(Department of Higher Education) and the Indian Council of Phitosophical
~ Research (ICPR), the Committee also note that a complaint dated 12.02.2022 of
Shri Rajesh Sharma of Rajasthan Patrika Publication was received by the ICPR
regarding alleged unauthorised publication and sale of the book, 'The Cosmic

Infinity - A Vedic Perspective’ by M/s. D. K. Printworld Private Limited.
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Subsequently, the said complaint was forwarded to M/s. D. K. Printworld Private
Limited vide ICPR letter déted' 02.03.2022 for offering their comments thereon.
In response thereto, Mis. D. K Printworld Private Limited, submitted their
commentireply through email dated 03.03.2022 to the ICPR in the form of a
written confession and accepting their mistakelgmit however the same was
subsequenﬂy, forwarded to the complalnant Shri Sharma of Rajasthan Patrlka
vide ICPR communication dated 10, 05.2022 for perusal. Subsequently,
observation/ reply dated 02 06.2022 of Shri Rajesh Sharma was received by the ICPR
wherem it was inter aha requested not to accept the comment/reply of Mfs. D. K.

Printworld.

17.. ‘Fromthe-aforementibned --:chronology of -events in --réiation to the instant
representanomst Shrl Rajesh Sharma had, on earlier occasion, approached the
ICPR with his complaint/grievance with regard to unauthorised publication and
sale of the book, 'The Cosmic Infinity - A Vedic Perspective’ by Mis. D. K.
Printworld Private Limited, the ICPR after the receipt of the commentslrepli'es
thereon from the M/s. D. K. Printworld Private Limited wherein, the printérlco-
publisher, in question had explicitly admitted their mistakel'g‘uilt, had merely
forwarded the said comments/replies to the complainant, Shri Sharma and
thereafter not initiated any tangible action against the M/s. D. K. Printworld
Private Limited as per the relevant Rules, Guidelines, Policies, etc. The releﬂrant

comments/replies of the Mis. D. K. Printworld Private Limited were as under:-

"l must admif that a formal agreement was not signed between the ICPR
and M/s. D. K. Printworld Private Limited due to delay on my part and
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moreover, a written consent was not obtained from the ICPR in deciding
its price for which | deeply regret and shall take utmost care to complete
these formalities before the book is pub!ished, in future”

18. in this context, the Committee are of the consrdered vrew that the

legitimate exercise. of the ICPR should have been to [mtlate necessary andi

appropriate legal action as per the relevant Rules, Gurdehnes Pohcres etc., of

the ICPR, as this was a clear case of wolatsenlmfrlngement of copyrlghts of the
Author and/or the Mam Publisher as well as ‘intel!ectual Property Rrghts of a

person andfor an organization. Unauthorised pubiacatron and sale of the book

‘The Cosmic Infinity - A Vedic Perspective' by Nlls D. K Prmtworld PrwateV

Limited, becomes all the more serious since the commission ef such an act has

8 {

~ been carried out by the one who is supposed to be a co- publisher that‘too in a

| situation when the negotiations for fixing the prlce of the book and roya[ty :

amount of the publication - with the ICPR were underway and remamed

inconclusive.

19. The Committee are further dismayed to note that despite such acts

committed by M/s. D. K. Printworld Private Limited in the _ihstah‘_t,_case, which

were evident!y in the knowledge of the ICPR, the Prinfer/Publish-e"r-,'"i.r;r‘;q"t_;esfio'n. |

still figures in the list of Publishers. associated with the ICPR. Taking into

consideration all the facts emerged in the instant case and after threadbare =

analysis of the submissions made by the Ministry of -’Edﬁca'ti'on'(beraart*rhen.t of

Higher Education) and the ICPR, the Committee ”strohg‘ly"reeomme’nd that the

- Ministry should ask the ICPR to take appropriate'-legaf action against the co-k

pub!isher, in question, ie, M/s. D. K. Printworld Private Limited, as per the
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- relevant Rules, Guidelines, Policies, etc.‘, of the ICPR, so that it can act as a
. deterrent for other Publishers for not committing or getting involved in any
- such offences of . manipulation and deliberate mischief along with
“.-,.misrepres.e‘;nting,-=the,.'facts before a Government Organisation/institution/
- -Council. Consequently, the ICPR should also consider blacklisting such errant
- Printer/Publisher 'who unabashedly practices unethical conduct in a highly
- literary field. In.this sequel, the Committee further recommend the Ministry of
Educa.tion'-(Departméht of Higher Education) to impress upon the ICPR to
~ conduct a time-bound inquiry, primarily to identifv their official(s) who were
Jinstrumental -in suppreésion of facts, manipulation, misguidance and/or
éonniving with the Printer(s)/Publisher(s) for committing illegal acts in the form
of flouting the extant Rules, Guidelines, etc., for some monetary considerations
a'md_. the%eafter, in_itiafe disciplihary proceedings against such delinqmnt
official(s). The 'COmmittee.would like to be apprised of the concrete steps taken/
--proposed fo be faken on all the above aspects within three months from the

date of presentation of this Report to the House.

- Expediting the constitution of Research Project Commiftee of ICPR and
- completion of Research Projects being undertaken by the ICPR

- 20, The Committee are dismayed to note that the Indian C.ounc‘il of
- - Philosophical Research (ICPR), in its written comments/replies furnished vide
.-, Communication No; 6-11/2019-20/P&R/ICPR dated 27.06.2023, which was
forwarded by the Ministry of Education (Department of Higher Education) vide
their Office Memorandum No. 5-2/2023-U.3 dated 10.07.2023 to the Committee on
Petitions, has conveniently denied the allegations/accusations made by the
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representationist, Shri Rajesh Sharma, in his representation/complaint dated
15.06.2023 in regard to involvement of ICPR in committing 'Plagiarism' in
connivance with certain Publishers/Printers, in the context of unauthorised
publication and sale of the book, 'The Cosmic Infinity - A Vedic Perspective' by
M/s. D. K. Printworld Private Limited, boldly Iabelmg the allegations as
'fabricated baseless and untrue'. However, the Ministry/ICPR have failed to
produce any record/document contrary tfo the gontentlon of the
representationist, Shri Sharma. Further, the ICPR, while confirming that n.o
financial deal and/or transactibn was made as far as -printinglseliing of the
manuscript entitled, 'The Cosmic Infinity - Vedic Prospective’ authored by Shri
Gulab Kothari and translated by Shri 8. L. Gandhi is concerned and contended
that ICPR ‘had not entered into triparﬁfe/bipartite agreement with either the
Author of the manuscript andfor his authorized agent as regards
printinngel{ing of the book. ICPR has, further, submitted that it has no role and/or
involved in printing and/or selling of the book and M/s. D. K. P.r.intwo-rld Private
Limited and/or author are the two beneficiaries/benefactors as far as pri_nting
andfor selling of the book is concerned. Hc;wever, on the contrary, ICPR, in its
written re_p‘l_ies furnished vide Communication No. 6-11/2019-20/P&R/ICPR dated
26.08.2023 which was forwarded by the Ministry of Education (Department of
Higher Education) vide their Office Memorandum No. 5-2/2023-U.3 dated
11.09.2023 to the Committee on Petitions subsequent to the briefinglorai_
* evidence held on 08.08.2023 in the matter, has explicitly accepted that in any
case, be it an act of 'Plagiarism’ or a mattér of Copyright Act violation, M/s. D. K.
Printworld is to be held answerablelreéponsibie. Further, the ICPR has informed

the Committée that the instant matter is in fact, the first such case in the ICPR
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and the _t'h‘ey will be with the authorftranslator of the hook, in question, for an'y_ |
future course of action against Mis. D. K. Printworld for their i_IlegaI‘ act.
Besides, it was also informed that several meetings and discussions were held
with Dr. Arvind Kalia of Patrika Group, the applicant for publication of the bo.ok,'
'The Cosmic Infinity - A Vedic Perspective’ under I.CPR and Mr. Sushil Mittal,
proprietor of M/s. D. K. Printworld and Co-publisher for resolving the issue(s)
relating to the pﬁblication, However, no effective acfién was initiated dﬁe to
non-availability of cdmpetent' Committee(s), vizl, Research and Planning

Committeé,

21. In the relevant context, the Committee are of considered opinion that
undue delay 6n the part of Publisher/Co-publisher in authorized and legal
pﬁ"b'l_icéfibn of fhe book ‘under reference has undoubtedly caused
inbdnvén‘ieﬁée, hardShip and harassment to, particularly, the Author, Dr, Gulab
Kc)thari; the'TfansIator, Dr. S. L. Gandhi; the App.iicant, Dr. Aﬁind Kalia

including the representationist, Shri Rajesh Sharma.

22. In this cOntéxt, the Committee feel that ICPR should exhibit
professionalism while exercising their functions as also envisaged under the
Memorandum of Association and Rules of the ICPR. For attaining this
- cherished objective, the ICPR should also make all their Committees/Bodies
functional, independent and transparent. The Committee, therefore, strongly
recommend that the Ministry of Education (Department of Higher Educatioh),
while extending all necessary support and help, should impress upon the ICPR

to initiate all necessary action(s) with a view to expediting the constitution of
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‘Research Project Committee’ at the earliest so that all the research projects
i HiY]

including the publication works being undertaken by the ICPR are not halted

any further and completed in a time bound manner.

23.  The Committee also wish to recommend the Ministry. of Education
(Department of Higher Education) to ensure that not only the book, titled - The
Cosmic Infinity -~ A Vedic Pérspecﬁve' is published as per extant Rules,
Regulations, Orders ahd Policies of the ICPiR-.at the earliest by o;ferco“ming all
the impediments but also the other works/books of Philosophy which were
already recommended/approved by the ‘Research Project Committee’ for ICPR
publication should be urgently reviewed and tangible action initiated for
printing. In addition to this, the ICPR should also considei; giving appropriate
compensation to the author of the book, titled 'The Cosmic Infinity - A Vedic
Perspective’ for such prolonged harassment in accordance with the Ru!es,.
Orders, Guidelines, etc. The Committee would like to be apprised of the specific
steps taken/proposed to be taken on all the above aspects within three months

from the date of presentation of this Report to the House.

MEW DELHI: : HARISH DWIVED!,
Chairpersaon,
Commitiee on Petitions.

02 February, 2024 '

13 Magha, 1945 (Saka)
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Annexure-|

Date: 15 June, 2023

Chairman, Committee on Petitions (Lok Sabha),

Parliament House Annexe,
New Delhi - 110001

Subject:  Petition regarding criminal conspiracy and plagiarism in
connection of illegal and unauthorized printing, selling and profit-
making of the well-known book "The Cosmic Infinity- A Vedic
Perspective" written by Shri Gulab Kothari by Indian Council of
Philosophical Research (ICPR) in association with M/s. D.K.
Printworld Private Limited, New Delhi.

Sir,

It is to submit that The Indian Council of Philosophical Research (ICPR) is a
research oriented autonomous body of the Ministry of Human Resource
Development [Ministry of Education], Government of India. If was established in
1977. Its main objective is to bring back the entire tradition of indian philosophy to
its ancient original form, nurture it and provide the necessary impetus to new ideas.
Basically, ICPR was formed by the Government of India to achieve this objective.

2. But, in the last few years, ICPR has indulged in incidents of plagiarism in
connivance with some private printers beyond its objectives, due to which not only
the activities of ICPR have been questioned, but serious allegations are also being
made on the Ministry of Education, Government of India.

3. Sir, in this context, | would like to draw your attention towards a fact, with the
belief that you and your Parliamentary Committee will seriously consider it and
conduct an independent inquiry and give its recommendation for registration of a
case under Section 120-B [criminal conspiracy] of the IPC against all the guilty
persons and officials of the ICPR.

4, in fact, |, Rajesh Sharma, am a permanent resident of 217, Laxmi
Complex, M.I. Road, Jaipur, Rajasthan. | am an associate in the much talked
book: 'The Cosmic Infinity - A Vedic Perspective' written by Mr. Gulab Kothari.
When this book was written by Mr. Kothari, in which | also had the privilege of
being his associate, the book was later translated into English by Shri S. L.
Gandhi. Thereafter, an application was made before ICPR for the recognition of
the said book, and in this context all relevant terms and conditions established by
law were followed. However, it is a matter of great surprise that ICPR granted tacit
approval to M/s D.K. Printworld Private Limited, whose office is located at F-395,
Sudarshan Park, ES| Hospital, Metro Station, New Delhi 110015, for printing and
selling of the said book in the market without the author's permission and without
executing a tripartite agreement. -

5, It is an undeniable fact that there seems to be direct involvement of some
high ranking officials of ICPR in this criminal act, that's why despite all our
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complaints, neither any inquiry was conducted by ICPR nor any legal action was
taken against M/s D. K. Print World Private Limited.

6. A recent proof is that we ordered the supply of 50 copies of the said book
from M/s D. K. Print World Private Limited, for investigation purposes. These 50
copies of ‘The Cosmic Infinity- A Vedic Perspective’ were easily made available to
us by M/s D.K. Print World Private Limited, which is a clear proof of the fact that
the said book is not only being printed by M/s D. K. Print World Private Limited
without the permission of the author but the book is also being sold in the market.
And large profits are being made by them.

7. Sir, 1 would also like to draw your attention to the fact that ICPR, in the last
few years, has transformed into an institution which is indulging in plagiarism of
original authors in connivance with certain printers, which' comes under the
category of a serious criminal conspiracy. A documentary fact of this is that a
notification was issued by the concerned Ministry [No.F.7-42/ICPR/2010-U.5 dated
28th October, 2010}, under which a Review Committee was formed to review the
activities of ICPR. You will be surprised to know that when the said Review
Committee submitted the report to your Ministry, the following serious comments
were made:

The Council must immediately undertake a serious critical review of the
status of philosophy teaching and research in the country. In the absence of
a credible review, it will not be possible for the Council to fulfill the
responsibilities that it is charged with.

The Council does not have any credible mechanism for monitoring its
research promotional programmes such as the Fellowship Programme and
Seminars, Conferences etc. The Council must constitute credible monitoring
committees consisting of serious scholars as members for this purpose. The
reports of these momtormg committees must be considered and acted upon
by the Council,

The Council must take its responsibility of co-opting members to the Council
and nominating members to the Governing Body and the Research Projects
Committee with utmost seriousné_ss. During the period of review, the
“members of the Council simply passed on this responsibility to the wisdom
of the Chairman.

It will be clear from the observations above that in the opinion of the Review
Committee the performance of the Indian council of Philosophical Research
in the last five years or so has been extremely disappointing. Part of the
reason for this must of course lie in the fact that the quality of philosophy
feaching both at the undergraduate and the postgraduate level is very poor;
consequently philosophical research is woefully inadequate. One would
have expected that the Council would appreciate the seriousness of this
basic issue and invest some of its energy in addressing it. Unfortunately, this
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8.

has not happened. And this must count as a significant failure of the Council.
However, it is the Review Committee's view that there may be another,
perhaps even more serious, reason for the poor state of philosophy in the
country; and this is the almost complete isofation of philosophy from all other
academic disciplines. This isolation has led to philosophy’s loss of moorings
in the intellectual environment of our times. This was not the case in the rich
inteflectual past of the country. It is clear that the most important part of
philosophy's responsibility is to bring itself to bear upon our understanding of
the human condition of our times- beginning with our own nation and its
specific predicaments. This, in our opinion, philosophy can best do now only
in the company of disciplines whose creative intellectual fabour has made a
substantial difference fo our understanding of ourselves- disciplines
morecover which stand fo gain enormously from engagement with genuine
philosophical concemns. These are disciplines such as history, literature and

- literary studies, political thought, linguistics and anthropology. In this

connection we think particularly of the achievements of Indian literature -both
in English and many of our own languages. Philosophy's rejuvenation may
well begin with its coming into close interactive proximity with our literature
and the ofher disciplines we have mentioned. The Government may
therefore consider setting up a Council for .the promotion of research in
humanities which will include philosophy, history, literature and literary
studies, linguistics, political thought and anthropology. The Indian Council of
Philosophical Research will then merge into such a Council once it is set up.
We are aware that such a step will require much deeper thought than we
have been able to afford. But we do recommend very strongly that the
Government take initiative towards such a step.

Therefore, | request you to initiate action under the Indian Penal Code

against M/s D.K. Printworld Private Limited for all the above acts [Sections 420
and 406 etc.], as well as to file a case under Section 120-B [criminal conspiracy] of
the IPC against other guilty persons and officials of ICPR, if prima facie convicted,

because my clear assessment is, how M/s. D. K. Printworld Private Limited

unauthorisedly printed the bock and started selling it in the market, for which no
tripartite agreement was executed.

Yours faithfully,
Sdr-

‘ (Rajesh Sharma)
217, Laxmi Complex, M.l. Road, Jaipur, Rajasthan
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Annexure-V]

‘Reshonse to yourletter of 2 Mai il 5095!%1 g‘hr 7t Gulab Kothari's boolke on Cosmic [nhnity

 1261387/20%3/03 Section

- Subject Response to your letter of 2 March 2022 for Shri Gulab Kethari's book on Cosmic inﬁmt}/' !
From: DK Printworld <indology@dkprintworld.com> ‘ Cj ,l!j
Date: 03-Mar-22, 8:06 PM _//

~ To: Sachchidanand Mishra <membersecretary@icprin>

Professor-Sachchidanand Mishra

* Member Secretary

" Indian Councii of Philosophical Research
Darshan Bhawan, _

36, Tughlakabad Institutional Area, M.B. Road
NEW DELHI - 110062

Mab.:

_Dear Professor Mishra,

lam wrltmg you ln response to the complamt made by Patrika: Prakashan Jalpur to. the tCPR

of i ltS text was prowded to s (m pdf format) by Dr. Sushim Dubey through h|s e- mall dated
'.jSeptember 16,2020 along with a draft agreement to be signed between ICPR: {as a publ]sher)
-and.D.K. Printworld {as a copublrshers) As per the draft agreement, ICPR-has shown interest to
purchase of 100 copies of this book after publication on which 45 % discount was expected from
the publishers. In the agreement is also stated that the the author should be provided by the co-
publisher six copies of the book as complimentary and further copies can be purchased by him

- at two-third price, '

t

From next day (on 17 September 2020) we started working on the manuscript and sent an e-mail
to ICPR asklng them to fix its price to the tune of Rs. 1990/- and offered a lump sum royalty of Rs.
25000/-, On.this we recelved a'letter from the ICPR stating our price towards h]gher side and
asking us to teconsider the same.

I next few days | recelved: a call from: Prof R.C. Sinha {the present Chairman of the ICPR) stating

* thatthe price should be made to the lower side so that 100.coples to be purchased by the ICPR
should cost around Rs, one lakh. He also anticlpated that Shri Kothri, being a renowned Edltor of a
very: presttgmus newspaper whlch is cm:uiated not only In its homed state. (1 e. Rajasthan) but also
throughout north India, there is a posslblhty that he himself may acquire quite a good number of
copies for complimentary distribution at his end. During the dlscussrons ! principally. agreed on his
proposal

A contact details of Shri Kothari was need by me, and | was given mobile number-of Mr Arvind
Kalia: of Dr. Kotharl's office by Sushim Dubey Ji and | was in constant touch wlth him and. another
person Mr. Laxman Singh from his office who provided me every help in compfetlng the: tesk e
providmg me the.word file, checking the proofs providing detalls about Dr. Kotharl, solving are the
queries ralsed by our editors. | had numerous calls for them pressurizing me to ﬁhlsh my work
quickly w:thout wasting more time as they wanted to get the book released as qulck!v as possible.

requirement of acquiring 50 copies of the book arose from thElf side only, and since. thev wanted
to.get the-books on prierity, | simply decided to send them 50 ¢ copiesas per: thEIf requirernent with
our invoice dated 30 September 2021 allowing 33.33 % discount’ by declding its price to the tune

Lof2 | ' 04-Mar-22, 11:10 A
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Response to your letter of 2 March 2022 for Shri Guiab Kothark's bool on Cosmie [nfinity

of Rs. 1850/-. In this connection | may mention that only bill has been raised by us and we have -
not yet provided any payment of the same.

In early October | sent 100 copies of the book to ICPR which Mr Chakaborty refused to accept and
advised us to get into an agreement first. [ could not make out the agreement during these days as

‘my office was disturbed a lot during this pandemac time. Moreover | have high blood pressure

problem and specially in winter in increases to a great extent which prevent me from coming to
office regularly. '

This book has not been given to anyone else except 50 coples to the author. Only 3 copies have -
been sent to three different distributors in Kolkata for display purpose in the Calcutta Book Fanr

| must: adm:t that a formal agreement was not signed between ICPR and D.X. Prmtworld due to
delay on my. part and: moreovera wrltten consent was not obtained from the ICPR in’ decidmg its
price for whlch 1 deeply regret and shall take at most care to complete these farma!itles before S

the book is published in future o

Yesterday, | have sent you an e-mail seeking your advice on two points to finalize the agreement i
am awaihng 3 response from you. R o

Regards,

Susheei

Regards,

Susheel Mittal

[DK Prinworld ) Ltd.f

‘ ” t"iu’ sl'_l 'F-395_ _Sudarshcn Park

; (Metro Stn.: Rameshi.Ngr) New Delhi - 410 015 - #4
. Phs: 25453975, 2546 6019 B
" e-mait mdoiogy@dkprmtwarid com
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Dated 01.06,2022

To,
Mr. Mrlnmoy Chakrabortv,

Consultant (P&R)
Indian Councll-of Philosophical Research
Darshan Bhawan, 6, Tughlakabad Industrial Area,
M.B. Road, New Delhi-110062,
Ref:  File No. 6-11/2019-2020/P&R/ICPR
Subject: Reply to the léetter dated 10.05.2022.

~DearSir, o

1 .Ki_ndly.refer to the ca "tlon' d'!etter vide whlch you have shared the
____.repl y. submitted by :

.In__t_-'World {India} Pvt. Ltd, (printer/cc
ponse-to-the gr:evances raised byus v:de Ietter dated

= Sir : ,._R ls an urgamzatlon which has Beeh set up: for promotion of

philosophical research and other:works in india, itis, thus, the duty
of ICPR to ensure that its platform is not misused by any person for
their ‘personal galn by publishing the phllosophical work
recommended by ICPR without following the due procedure. In the
instant matter, we raised.grievances about the manner in which

- printer/co- pub!isher had printed the book titled “The Cosmic Infinity’
<A Vedic Perspective, by Dr.-Gulab Kothari to whicha flimsy -

response has been give by.the said prmter/co-publisher

Abare perusai of'the aforesal ly: submitted by the: printer/co-
athe hastried to divert the attention from
onduct, Whilst adm[tting that a formal_

p! y -‘te the: point

: : ) - '-202-2, more
particularly about the prlcmg_ofithe hook: and se!ling the sama in the
market without any intlmatton to us,

in the above clrcumstances, we strongly deny the cantents of the
reply in the manner they have been stated. The contentsof thereply
pertaining to -our office, which state about pressurizing the
printer/co-pubiisherto ﬁnlsh-the WOFkiquiCkW withgut wasting'more

time to get the easedas q 5.Pos are false.and far

from truth, Rather; while-dealing with publisher

‘ deiiberate(y suppressed the fact that: ‘he had: no entered into an

agreement with ICPR. Gn the other hand, we remained under the

3y
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‘bonafide Impression that he had been duly authorlzed by you to
undertake the printing task.

e publisher and apex body for development and
filosaplical research ssuppase Jitotake autien

pF_Intérz/cn—p-uliI.%éhér
ment to.us for.our

20734
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5 R Bhati {stibhatit9@hormailcom]
03 Fabruery 2006 20017
Lpendra lKumar

;
Subjoect Fwd: Signed letier attached
Attachments: Letler.jpg; Leitert.jng.

N

—_—

ror record and publication committee

SRBhatt . P A
—————————— Forwarded message «-------- . (f?é{ﬁﬁ’i_f _{“;.:HQ-L’**—H
From: § R Bhatt <srbhatt39@gmail.com> oy / o2 [/

Date: Sun, Feb 3, 2019 at 8:16 PM , o
Subject: Fwd: Signed letter attached Z‘g,-j’f;’
To: Dr.Rajaneesh Shukla <rksphilosophv@email.com> —

e

~ Tor record
~~SRRBhatt

—————————— Forwarded message --------
From: Arvied Kalia <arvind kalia@rajasthanpatrika.com>
“ Date: Sun, Feb 3, 2019 at 2:12 PM
© Subject: Signed letter attached
. To: Bhatt ICPR <srbhatt39@email.com> - :
5 Ce: Gulab Kothari <gulabkothari@rajasthanpatrika.com>, Ashok Bapna <abapnad6(@gmail.com>, Gandhi
- Ji 5 L <slgandhi@hotmail,com> -

Respected Prof Bhatt,

' Please find attached herewith signed Consent letters from Dr Gulab Kothari and Dr. S I, Gandhi as required
by ICPR, '

\_hese letters would also be delivered at your office physically on Monday.
Kind Regards

Dy Arvind Kalia

Patrika Group

Amongst worlds top 50 newspapers (World Association of Newspapers)

Rajasthan Patrika | 'Patrika’ | Daily News | News Today | Find it Yellow Pages | Planet Outdoor | Events | 56969 |
Patrika.com | Patrika TV | Sky media | PIE | Cable MSO | Publication [

Disclaimer & Privilege Notice: This a-Mail may contain proprietary, privileged and confidential information and is sernit
for the intended recipient(s) only. If, by an addressing or transmission error, this mail has been misdirected to you,
you are requested to notify us immediately by retuirn emai message and delete this mail and its attachments. You are
atso hereby netified that any use, any form of reproduction, dissemination, copying, disclosure, modification,
distribution and/or publication of this e-mail message, contents or its attachment(s) other than by its intended
recipieni(s} is strictly prohibited. Before opening attachmenti(s}, please scan for viruses.
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Prate: §72.02.2019

Prof S R Bhatt

ICPR

Darshan Bhawan, 36,

Mehrauli - Badarpur Rd,
Tughlakabad Institutional Area,
New Delhi, 110062

Dear Prof Bhatt,

As an author of the book, I give my consent to ICPR
for the publication of my book- Cosmic Infinity: A
Vedic Perspective- as per rules, regulations and

policies Qf' ICPR.
Kind regards

Codnf!

Dr, Gulab Kotharz
Jaipur

3t

rajasthan patrika private Umited

regd. office : kesargarh, L.L.n. marg, iainur - 302004 nhone « MA1.20404449 oanmrs,
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Annexure-fX--—— -

B sufes of the §7% Regearch Project Committes (RPC) meeting held at
' i3 @(‘ anz, on Wednesday, the 6t February 2019, at ICPR Office,
New Deihi - 110 G062

The meeting of the 87t Research Project Committee of the ICPR was held on 6th
February 2019 at ICPR, Darshan Bhawan, 36 Tughlakabad Institutional Area,
New Delhi ~ 110 062.

The following Members of the RPC attended the meeting:

Professor S. R. Bhatt Chairman
Professor Bijayananda Kar Member
Professor Dharmanand Sharma Member
Professor Dilip Kumar Mohanta Member
Professor Samani Chaitanya Prajna Member

Professor Rajaneesh Kumar Shukla Member Secretary

Besides these members of the RPC, the following. members of the Governing
Body and Seminar, Project and Publication Sub-Commmittees were also present

- during the meeting as special invitees:

t Professor L. P. Singh Special invitee
- Professor Jatashankar Tiwari Special invitee

Professor Kusum Jain . Special invitee

rom the ICPR Secretariat, Dr. Upendra Kumar, Director (P & R}, Dr. Pooja
Vyas, Director (A) and Dr. Sushim Dubey, Programme Officer also attended the

meeting, -

Chairman, ICPR welcomed the members of the Research Project Committee
and Special Invitees to the meeting. He advised the Member Secretary to take
up the agenda items for consideration of the Members.

Item No. 1 To confirm the Minutes of the 86 Research  Project
Committee meeting held on September 11, 2018.

Member Secretary informed that the minutes of the meeting of the RPC held on
September 11, 2018 were circulated to the members of the Research Project
Committee for their comments. No comments were received. The Members,
therefore, confirmed the minutes of the 86th Research Project Committee
Meeting held on September 11, 2018.

Hem Ho. 2 To report on the action taken on the minutes of the meeting
of the RPC held on September 11, 2018.

L »"{/ S
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Challenges j
Conference
_____ , : Proceedings ) L i
; BETAAS}JOP?%;; i} Towards English May be 1
Hony. Professor MNIT Jaipur Sustainable considered
Development: under ICPR

f , _
- ﬁi@?‘jfﬁ‘f@:@‘ﬁ@ga‘d*‘“

KEZT Dr. Arvind Kalia 7~ ~ %ﬁgmdkﬁhr@r
o Patrika Group 1By Dr. Gulab

B e SR T T
11450, SP College, P.C.- in f
Sadashiv Peth Vijnaanabhaira ! |

Pune, Maharashtra-411 030 ,

Dhaaranaas in
Yoga Sutras of

Iﬂasw&n.guljgl_il@%aﬂ. com

va With .!
0623442095

o ’
! .
| English i Recommended

Ancient I Rs. 30,600/-
Wisdom for |

e Patanjali 4
BPr. Ramanath Pandey “Applied

Research Officer

Oriental Instifute of the M, S.
University of Baroda,
Vadodara-390021

Transformin g
Modern

Education”
Conference -
S ———— - [Froceedings | ]
Dr. Namita Nimbalkar Philosophical English jl May. be f
Associate Professor Foundations considered-
Mumbai University and Praxis of | under ICPR
Mumbai  ° 1| Commmunal | publication
Harmony:

Revisiting it
Success and

Through Indian
Culture and

publication

Sanskrit
Bhattacharya

Retd, ' _
P-21, Aryapally Chanditala,
+ Main Road, Kolkata-70004 1
Sh, Chitaranjan Naik

review of hig | English
bPaper entitied
as “The
Simultaneity

cénsidered
under ICPR
dissemination

Experiment” by knowledge
ICPR. and series. Work |
publishing may be I

evaluated by
FProf. Paneer
Selvam and

Prof, .T_J.P.S_ir.zghﬁJ

them as:
monographs,

English May be ,
. ) ——ee___lconsidered o
VS A ’ . A=y
5.{,} “ ‘E’f' ,\,'/ 13 '-?;;j/f,{’/)/ﬁ\g,.{f\,—} . \-,o




624-F/6, Gali No.6 Govind

Freedom  and

~
s
- Kothari giving under ICPR |

consent for the publication
publication  of
Book  Cosmic
Infinity: A
Vedic
Perspectives

25. | Dr. V.Nithyanantha Bhat Aspects of | English Recommended
Hon. Director - Education : An Rs.  30,000/-
Sukrtindra Oriental Indian work  propesly
Research Institute . Perspective 1 be edited.
Kochi-682032 '

26. | Dr. G. Jayamanika Vividha Sanskrit May be
Associate Professor Darnnaneshu : considered
Department of Nyaya Avayavavaada under ICPR
Darshan : Vimarsaha publication
Shri Jagannthe Sanskirt
Vishvavidyalaya
Shri Vihar Puri-752003
Javamanikva.svdv@gmail.co
m
8608474032 ' .

27. | Dr, Ravindra K.S. Inteprating English Recommended
Choudhary - Interdisciplinar Rs. 30,000/-
P.G. Department of v Through
Philosophy, Vinoba Bhave Philosophy
University, Hazaribag-

825301
ravikso@email.com
. 9470120853 ‘ :

28. | Dr. Soma Chakraborty Vaisesika Bangla May be
Assistant Professor, 1 Darsane Avidya | ' evaluated by
Department of Philosopy, - Bangla ‘
East Calcutta, Girls College language
Lake Townb, Kolkata-700 knowing
089 : : ‘Experts.

Csoma ecgo@yahoo.com | Professor
9831323405 D.X.Mohanta
‘ may _ be
. ‘ requested.

29, | Dr. Sailendra Kumar e e fad | Hindi Not approved
At-Salona Tand, Infron of A A q“‘f:: -

SBI, Learning Centre,. STAEINTR:
P.O+P.S.-Deoghar, rfr fder
Jharkhand-814112
Shail 10jan@grmail.com
9955383961
30. | Dr. Subasini Barik Action, English Not approved.

~,
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il
Chafrman, bndian Philosnphy COngress.
& fm i, /ﬁ‘man ﬁ‘wm%m Pmﬁaﬁsngxhv fCongress
3 Cowmpcll of Sacial Scie Hegearel, Gavs

cand Eoabhaow

Date: -21-4-202
My assessment on Dr. Guiab Kotharl’s manuscript ¥ Cosmic Infinity”

/ijfi a” of a well known
modern Indian philosopherr Pandit Madhusudan Qza , a profound thinker and an erudite scholar
deeply steeped in the Vedic lore. He has provided an innovative and: scientific exposition of the

Vedic wisdom comparable to that of Sri Aurobindo,

Dr. Gulab Kothari, the commentator, is also a versatile genius who could penetrate deep intg the
philosoghical acumen of Pt. Ojha and brought out an exceltent elucidation in his commentary. Dr.
Kothari could capture the essence of Viifidna Vidyuta” and has done a marvellous job. In my-opinion
it is 2 valuable contribution worth publishing and [ recommend to this effect.

S.R.Bhatt

Former Chairman, Indian Council of Philosophical Research, Government of India.
Former Professor & Head, Department of Philosophy, University of Delhi
Address: MP-23, Maurya Enclave, Pitampura, Delhi-110034

Maobile no.: +81-9599955780

E mail: srbhatt39(@email.com

He
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For Co-publication of the book THE COSMIC INFINITY A VEDIG

- FOM‘EH'ded messagé.;,-__-___

: me.DKPnntworld <indology@dkprintworld.com>
Date: Thu, Sep 17, 2020 at 762PM .« : '

Mon, Sep 28, 2020 at 2

- Stbject: Re: ICPR: For Co-publication of the book THE COSMIC INFINITY A VEDIC PERSPECTIVE

To: Sushim Dubey <sushimdubey@gmail.com> :
Ce Kumar Ratnam '<kuma_r_ratnamG_S@gmai!.com>

DDsumowe

| SwheelMial
5 On 161{}9!2020 1 7:42',:::sdéh_§h1.'Dubey wﬁo.tef . '

 Dear Sh. Sushil Mittal i, (Ms. D.K.Printworld, New Delhi)

This s with reference to ICPR Book THE COSMIC INFINITY A VEDIC PERSPECTIVE (composed draft

A attached). ‘Kindly let us know your willingness for considering Co-Publica
' - of the draft agreement is enclosed herewith for your reference reg. terms

tion with ICPR, In that case a copy o

and conditions towards co-

= publication of the Book fram ICPR; In the event of co-publication please let us know the price of the Book

;- and flat fee as one time royalty towards its publication,
- Thanking you,
Yours sincerely,
Dr. Sushim Dubey
‘Programme Officer . =
CPR S
New Delhi

Dr. Sushim Dubey
Programme Officer
Hindi Officer (Add. Charge)

Darshanam - Managing Editor




Appendix-I

MINUTES OF THE TWENTY NINTH SITTING OF THE COMMITTEE ON PETITIONS
(SEVENTEENTH LOK SABHA)

The Committee met on Tuesday, 8 August, 2023 from 1500 hrs. to 1715 hrs. in
Committee Room No. 3, Parliament House Annexe Extension, New Delhi.

PRESENT
Shri Harish Dwivedi - Chairperson
MEMBERS
2. Shri Hanuman Beniwal
3. Shri Brijendra Singh ‘
4, Shri Sushil Kumar Singh
5. Shri Sunil Kumar Singh
6. Dr. Jayanta Kumar Roy
7. Shri Rajan Vicha‘re
SECRETARIAT
1. Shri Raju Srivastava - Joint Secretary
Shri Tenzin Gyaltsen - Deputy Secretary
WITNESSES
- MINISTRY OF EDUCATION
(DEPARTMENT OF HIGHER EDUCATION)
1, Prof. Sachidananad Mishra - Member Secretary, Indian
Council of Philosophical
Research (ICPR)
2. Shri Subrat Kumar Pradhan - Director

*kk *kk *kk *hk

2. At the outset, the Hon'ble Chairperson welcomed the Members to the sitting of the
COmmittee. ok kg *kk _ LEL I Kk *okk




3 *kk k% *kk EE *kk

4. kkk k¥ KKK *kk kR K
5. *kk 31 *kk *kk kkk
6. *Kk k& xRk *kk Rk
7 *kk k% *kk *kk wkk
8. i kk¥ *kk Ei 2 k% *hk
9. kkk Ekk *kk *xk xhk
10' *Rk *k%k *k Kk *kk kkk
1 1 ' *kk kkk xRk *kk kkk
’ 1 2 *kk *kk Kk kkk *Rk

[Thereafter, the representatives of the Ministry of Education {Department of Higher Education)
, were ushered in]

13, After welcoming the representatives of the Ministry of Education (Department of Higher
Education), the Chairperson read out Direction 55(1) of the Directions by the Speaker regarding
confidentiality of the proceedings of the Committee and invited them to express their views on
the representation of Shri Rajesh Sharma regarding alleged criminal conspiracy and plagiarism
in respect of illegal and unauthorized publication of selling the book ‘The Cosmic Infinity — A
Vedic' Perspective’ written by Shri Gulab Kothari, by ICPR and M/s. D.K. Print World Private
Limited, New Delhi. However, before hearing their views in the matter, the Chairperson sought
clarifications on various aspects in relation to the instant case, as under:- :

()  Whatis the mandate of ICPR? Whether ICPR gives legal recognition for printing
and publication of any book related to Philosophy? If so, whether ICPR has
received any application or request for recognition of ICPR in respect to book
authored by Shri Gulab Kothari? in case, such application or request was
received, what is the date of receipt and consequential action taken thereon?

(i) In case any individual or prinfer has printed a book and release the same in the
market for sale, without obtaining the requisite permission from the Original
Author, whether such act(s) by any individual or printer would not come under the
purview of 'Plagiarism? If a case of 'Plagiarism' comes to the notice of ICPR,

43



)

()

what consequential actions, legal or otherwise, are taken thereon? Further, if the
case of plagiarism in relation to the book authored by Shri Gulab Kothari by
illegally publishing and selling it came to the notice of ICPR, what action has
been initiated by the ICPR.

Whether ICPR have any kind of relationship, direct or indirect, with M/s. D.K.
Print World Private Limited, New Delhi,

What kind of statutory relationship exists between ICPR and the Ministry of
Education. '

14, The representatives of the Ministry of Education (Department of Higher Education),
thereafter, put forth their comments/views, as under:-

(i)

ICPR is an independent and autonomous organization and has the mandate inter
alia to promote research in Philosophy and to publish the important and
significant Philosophical Work.

On the question as to whether the instant case comes under the purview of
'Plagiarism’, it does not amount to same as the Book under reference has been
published by the name of Shri Gulab Kothari, who himself has authored the Book
and not by any other individual.

As regards publishing of Books by the ICPR, there exists established practice
and procedure. As a matter of fact, after receiving the manuscript for publication,
systematic review, thereon, is undertaken by forwarding the same to two experts
on the area of subject, without having any knowledge about the author. If
satisfactory report/recommendation thereon regarding its suitability for publication
is received, the process of publication is undertaken. Agreement is supposed to
be signed between the Author and Publisher/Co-publisher and then, the book is
published,

The Book, in question, 'The Cosmic Infinity - A Vedic Perspective’ written by Shri
Gulab Kothari, has already been published in Hindi version and ICPR has now
decided to publish it in English version,

Several meetings were held with Shri Rajesh Sharma, the representationist

under the aegis of ICPR, for discussing the instant issue. In 2022, he had
repeatedly contended that M/s. D.K. Print World has published the Book without
entering info any agreement with them, ICPR has advised that the Author and
Publisher/Co-publisher should enter into agreement for publication of the book.

Hg




15, After hearing the views of the representatives of the Ministry of Education (Department
of Higher Education), the Committee expressed their views, as follows:-

()  The queries raised by the Committee which could not be answered by the
representatives of Ministry of Education (Department of Higher Education)/ ICPR
along with the detailed reply on the issues/points raised by the representationist,
Shri Rajesh Sharma in his instant representation, should be forwarded to the
Committee Secretariat at the earliest.

(i) ! need be, the representatives of Ministry of Education {Department of Higher
Education) and the ICPR may again be called before the Committee for further
briefing/oral evidence in the matter.

[The representatives of the Ministry of Education (Department of Higher
Education) then, withdrew]

16 Fkk kK Fokk "Rk *k%
*xk Fhw Krk ,kk Kk
17.
Kkk Kk kkk *kk *kk
18.
19 Rkk Kkk Kkk ®kk kkk
Rk k% Kk *kk ‘ kR k
20.
21 kK k% *kk *kk kK
22 ®kk ®kk *k% Kk Rk
23 FTL ETT kK kR ‘ *kk
24 *kk *kk 7 *kk ‘ k% *kk
25 kK Hkk hkk Kok ' kK

The Committee,'then, adjourned.

*** Does not pertain to this Report,
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MINUTES OF THE THIRTY-FIRST SITTING OF THE COMMITTEE ON PETITIONS

(SEVENTEENTH LOK SABHA)

The Committee met on Friday, 2 February, 2024 from 1500 hrs. to 1630 hrs. in Room
No.117, B’ Block, (Chairperson’s Chamber), Parliament House Annexe Extension, New Defhi. .

PRESENT

Shri Harish Dwivedi - Chairperson

MEMBERS

Prof. Sanjay Sadashivrao Mandlik
Shri P. Rabindhranath

Shri Brijendra Singh

Shri Sushil Kumar Singh

Shri Prabhubhai Nagarbhai Vasava
Shri Rajan Vichare

SECRETARIAT

1. Shri Raju Srivastava - Joint Secretary
2. Shri Tenzin Gyaltsen - Deputy Secretary

Rl b

2. At the outset, the Hon'ble Chairperson welcomed the Members to the sitting of the

Committee.

3. The Committee, thereafter, took up for consideration the following Draft Reports -

XXXX XXKX XXXX XXKX

Report on the representation of Shri Rajesh Sharma regarding alleged criminal
conspiracy and plagiarism in respect of illegal and unauthorized publication and
selling the book, 'The Cosmic Infinity - A Vedic Perspective' written by Shri Gulab
Kothari, by the Indian Council of Philosophical Research (ICPR) and M/s. D. K.
Printworld Private Limited, New Delhi;

XXXX XKXX XXXX XXXX
XXXX XXKX XXXX XXKX

XXXX XXXX XXKX KXXKX

=5y




4. After discussing the above mentioned Draft Reports (3 Original Report and 2 Action
Taken Report) in detail, the Committee adopted all the five Reports. withotit any modification,
The Committee also authorised the Chairperson to finalise the Draft Reports and present the
same to the House.

5 XXXX XXKX XXKX XXXX

The Committee, then, adjourned.

kkk

XXXX Not related to Report.




